CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH
tETEERE
Commarcial Complex(BDA)
Indiranagar
Bangalors - 560 038
Dated §
- 3 MAR 1982
CONTEMPT , ' :
PETITION (CVIM Doy ronrroy no (2) - 22 ] /a9
IN APPLICATION NO, 41002/87(F) - -
W,n, NO (8) ' ~ /

Rpplicant (x)

Respondent (s)

Shri V. Baskaran . V/s Tha Dsvelopsent Comeissicner (Handicrafts),

To m/o Textiles, New Delhi

1« Shri V. Baskerpn _
Hendicrafte Promotion Officer : -
Marketing & Service Exteneion Centre
Office of the Development Commissioner
(Handicrafts)
Bharsth Commercial Complex
Alake Bridge, Kodroli
Mangalore - 576 003

~

"Subject ¢+ SENDING COPIES OF ORDER PASSED BY THE BENCH :

Please find enclosed herewith a copy of 0RDER/3*§?/§NI8R!NX8R&BR
passed by this Tribunal in the above said[gﬁgiggégigg(s) on 27-2-89
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BEFORE THE CEMTRAL ADMINISTRATIVE TRIBUNAL
» , BANGALORE BENCH$BANGALORE

DATED THIS THE 27TH DAY OF FEBRUARY, 1989

PRESENT: HON'BLE SHRI- JUSTICE K.S. PUTTASWAMY ,,.YICE=CHAIRMAN
HON'BLE SHRI L.H.AR., REGD es MEMBER (A)

COMTEMPT _PETN.(CIVIL) NO.27/89

!

1. V, Baskaran
Handicrafts Promotion Officer
Marketing & Service Extension Centre ‘ o
Bharath Commercial Complex
Alake Bridge Kodroli, : ’
Mangalore =575 003, oo +APPLICANT

Vs,

1. Smt, Kasthuri Gupta Menon
Development Commissioner (Handicrafts)
West Block 7, R.K. Puram
NEW DELHI -110 066, e s dRESPONDENTS

‘This application having coms up'for hearing
before this Tribunal to-day, Hon'ble Shri Justice K,S,

Puttaswamy, Vice-Chairman, made the follouing:-

SRDER

Cases called. Petitioner in pefsgn.

2, | In this petition made under Section 17
of the Administrative Tribunals Act, 1985 and the
Contempt of Courts Act, 1971, the petitioner has

moved this Tribunal to punish the respondent for

;....2/’



non-implementation of our order made in his favo&! \

0n.6,9,1988 in A.N0o.1002/87(F) (Annexure A=1), °

3. In AN0,1002/87 the petitioner challenged
his non-promotion to the post of Assitant Director,
Handicrafts, as on 19,9.,1986 which was resisted

by the réspondent which uve substantially allowved
on 6.9.1988 and issued the various directions as
set out in para 22 of our order, In pursuance

of our order the respondent had re-sxamined the
case of the petitioner and had found him unfit

for promotion. On that.the respondent had

uritten a letter on 13-2-1989 to this Tribunal

which reads thus 2-

® In pursuance of orders dated 13.9,1988
of the Central Administrative Tribunal,
Bangalore Bench in the Tribunal Case No.
1002 of 1987 (F) Shri V., Baskaran,
Handicrafts Promotion Officer Marketing
& Service Extn, Centre, Office of the .
Developmaent Commissioner (Handicrafts),
Mangaldré, OFfice of ‘the Desvelopment
Commissioner (Handicrafts), Neu Delhi,
the meeting of the Review Departmental
Promotion Committee was held om 18,1,1989
to consider promotion in the grade of
Assistant Director (Handicrafts in the
pay scale of R, 2000-3500 of Shri V.
Baskaran who had esarlier been considered
for the same by the Departmental Promotion
Committee meeting held on 19.9,.,1986,

After careful examination of complete'
ACR upto 1985 performance and service
records of Shri V, Baskaran, the Departmental

.'oo ] 03/-
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omgtion C t i N '
hIn"getoTnctnitteg dfd,not recamnend
~ panel for promotion to 12 vacancies
& 10 the grade of Assistant Director

(Handicrafts) relating to the year, 1986,"

We have shoun this letter to the petitioner who
has perused the same in Court, On this letter,
it §s clear that the respondent had complied with

our order in letter and spirit,

4, We will assume that there is some
delay in implementing our order as claimed by
the petitioner, But that even if true is not
such that 'wstifies us to initiate contempt

of court proceedings against the reppondent,

Se On uhat we have expressed earlier, ;
there is no justification to fnitiate comtempt

of court proceédings against the respondent.,

6o in contempt of court proceedings,
e the validity of the decision taken by the
'f;ﬁf?a authorities in ﬁot promoting. the petitioner,
/_fif {\ ; ,\wzéannot be examined by us, If the petitionér
\ %}i Qé&igﬁﬁi}’i% still aggrieved by the same_ii is undoubtedly
N \1Fﬁ .f?’/opan to him to challange the same in a fresh

::' s Vg s s ]

»
\\\“§5__ application under the Act on all such grounds
TRUE COPY  gs are available %o him, |

(B "In the light of our above discussion
ue hold that this petition is liable to be
rejected, Ue, therefore, reject this comtempt

of cour§ petition at the admission stage without

notice to the respondent.
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